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[Mr. Iteputy-Speaker]
tkm whkh had cost the lives of *o 
many of our countrymen. The adul-
teration of drugs and food has become 
so prevalent in the country that I 
think we should take this matter a 
little more seriously. Therefore, X 
feel that that bottle may be «ent to 
the hon. Minister of Health.*,.

SHRI PILOO MODY (Godhra): Do 
not Bend it to Dr. Karan Singh. He 
will drink it:

MR. DEPUTY-SPEAKER: Let him 
make a thorough inquiry into this If 
there are insects inside the Lumca 
bottle, how many of our countrymen 
are drinking this adulterated stuff.
u  tm

Let them make an inquiry and then 
come before the House with the find-
ing.

SHRI K S CHAVDA (Patan): Co-
es-cola also

Mft. DEPUTY-SPEAKER: At the
moment it is Limca.

( l i i )  I IT., K h a r a g p u r

SHRI SAMAR GUHA CContai): I 
want to draw your attention under 
Rule 377 to a serious condition that 
has been created in one of our pre-
mier Institutes of Technology, the 
I I. T. Kharagpur. It is strange that 
a genius has been found in the India 
Tobacco Co The Chairman of India, 
Tobacco Co has been made Chair-
man of the Board of Governors of the 
TtT. I do not know What technologi-
cal knowledge he possesses.

AN HON. MEMBERS: He is a mem-
ber of the Board of the Reserve Bank 
alee.

SHRI SAMAR GUHA: I do net 
know whether he has an enginering 
degree or whether he has any experi-
ence of running any engineering ins-
titute.

The Kharagpur Technological Ins-
titute is a premier Institute of Tech- 
aatoSr imputing higher engineering 
*aamUm  to  our stuftente. It was

eet up by Br. B. C. Hoy and De.J. C 
Ghosh. This genius of the India To-
bacco Co. immediately found two 
other geniuses in his company~~or is 
it genii? I do not know English well 
enough. Another genius was imme-
diately taken, a retired man, an ex-
ecutive officer on a salary of Rs. 1,800 
as the Chief Personnel Adviser to the 
Chairman of the Board of Governors. 
In violation of all accepted procedure 
of giving appointment, without issu-
ing an advertisement, without consti-
tuting any selection board, without 
even approval of the Visitor, the Pre-
sident of India, he appointed that 

gentleman.

SHRI PILOO MODY: What is his 
name?

SHRI SAMAR GUHA: He appoin-
ted another gentleman of India To-
bacco Co.

SHRI PILOO MODY: What is his 
name?

SHRI SAMAR GUHA: The first 
name is Shri A N. Haksar, the second 
is Shri A. M. Sharma and the third 
name is Shri Barua, a* executive ofll 
cer He is also a retired officer (in-
terruptions).

THE MINISTER OF PETROLEUM 
AND CHEMICALS (8HSK D. K. 
SOROOAH); He is a Bengali Barua!

SHRI SAMAR GUHA: The third 
man is also of the India Tobacco Oo 
I do not know what type of technolo-
gical knowledge he has developed 
He has been made “the Supreme autho-
rity to go into the affairs of the X M - 
tute of Technology and sagges* Chan-
ges hi policy matters and vtrotitoral 
changes also in the whole administra-
tion of the m*

There Is a strange report that this 
gentleman, the Chateau of Xadh 
Tobacco Co., invited the students/ 
staff to a cocktail party Ui which he 
distributed drinks (hot) to the sta- 
dents alao.



SHRI PILOO MODY: What else do 
you distribute at a cocktail party?

SHRI SAMAR, GUHA: Hb whole
business was directed against tihe pre- 
sent Director, Shri Basu, and the Re-
gistrar, Shri Sur. His whole plan is 
to drive them out. He has already 
written a letter to tihe Minister of 
Education, Prof. Nurul Hasan. I have 
sent that letter to you. This man is 
so much of an aspirant that not 
only is he satisfied with the Chair-
manship of India Tobacco Co, and 
in becoming the Chairman of the 
Board of Directors of IIT, but he 
now wants to become the Chairman 
of the Indian Institute of Management 
by ousting Shri Ajoy Kumar Mukher- 
jee and another gentleman. He has 
written a letter to Prof. Nurul Hasan, 
a copy of which also I have given to 
you. I shall just read one setehce 
from that letter written to Prof. 
Nurul Hasan:
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“As very kindly indicated, I 
would only be too willing to take 
up the responsibility of <the Chair-
manship of the Board of Governors 
of the fod!an Institute of Manage-
ment at Barrackpore.”

He is not satisfied with one Chair-
manship and also another Chairman-
ship in the Indian Institute of Tech-
nology, but now he is aspiring to be-
come the Chairman of the Institute 
of Management also. He has written 
a letter as if he is dictating things 
to the Minister of Education. He has 
suggested that there will be four 
Deanships and men of his choice will 
be there; perhaps they are men 
either from the Indian Tobacco Co., 
or any liquor company, I do not 
know.

Already there Is a journalists* Asso-
ciation’s resolution, a copy of which 
also I have given to you. That reso-
lution strongly condemns this whole 
procedure. They have used the word 
“nefarious” . I do not want to repeat 
that wont But they have been so 
tnuch exercised over the whole
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matter. This is a game of intrigue; 
a game of collusion. The Institute of 
Technology is to be run by a man 
who has no technological knowledge 
whatsoever! If this is a thing whidh 
goes on, what will be the fate of this 
country? What will happen to this 
country if the Chairman of the Indian 
Tobacco Co., is to be in full charge of 
running a premier institute of tech-
nology, when the future of the coun-
try lies in technology, the future of 
our industries depends on technology 
and the future of science depends on 
technology?

Therefore I would request the 
Government through you, and the 
hon. Minister through you, to come 
out with a statement I have given 
you the papers. I want to know from 
the hon. Minister whether eminent 
men like Dr. Triguna Sen or Dr. Gill 
of Chfcndigarh who have the know-
ledge and experience of running en-
gineering institutes and of technology 
in this country, some such men, will 
be immediately assked,—whether their 
services will be requisitioned—<0 go 
fully into the whole affair of the 
Indian Institute of Technology at 
Kharagpur. Otherwise, an explosive 
situation may develop there. We 
cannot blame the students If those 
students are dissatisfied, other results 
may follow. A chaotic condition like 
strikes and ether situations way 
develop which I do not want, it 
being a premier technological institute 
which will produce our future engi-
neers and technologists.

Therefore, I want the hon. Minister 
to come out with a proper statement 
over the whole affair. The letters that 
have been written indicate that al-
ready certain things have happened 
leading to the appointment of this 
genius, Mr. A, N. Hafcsar! What are 
those things may also he brought to 
the notice of this House.

MR. DEPUTY-SPRAKKR: 1Etae
proceedings and the letter wftfch waa 
sent to me may be went to the Min-
ister concerned.


